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H o n 'D ie  Mr. V .K .S e t h  A .M . 

Hon 'tale_M r^ D . C . Verma, J ♦H .

A p p lican t :-  sr i  som K a r t i k , learned counsel 

the  a m l x c a n t .a n d  B .H . fo r  Sri 
L-P-Shulcla, Advocrite.

spendentss- None.

Sri IC-rtik seeVs four  weeks fu rth er  t in e  to

f i i a  R .A .

' i “t fo r  h e a rin g  on 31-7-95-

EC «• I'

■b

H o n ’ble Hr . Justice 3iC. Sa^^sena- V .C .

Hon*ble Mr. V .K . 3eth________________- .-i.M.

List h-,s bean riv ised .

ona aas respnn(aed on ’oehalf of t ie  applicant*

Sri Siddharth ’s/a rma, c^'^nsel for r^spndents 

i-. present. We fux-thar fiad  tiiat dsspits su.Iiicient 

grant of time to f ile  Rajoinder A ffid a v it  no Rejoinder 

rvffidavit bean f ile d *

i’>iQ applicant cloas no'c intend to pursue tlie 

case i t  appears and. accordingly the C ..». is disnissed 

dGf^ult for non-prosaoution.

4.‘i .... v.c.


